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BEN, M. JOSHI) : (a) Consumption
of Kesari Dal is one of the causes of
paraplegia. According to. the report
of National Institute of Nutrition,
Hyderabad a majority of the affecied
individug] in Rewa region had suffered
in the epidemic which had broken out
in 1948 and 1955. The rest had de-
veloped the disease during a Subse-
guent epidemic ipn 1982.

During 1979 a drought occured in
Madhya Pradesh and a survey was
conducted in the endemic distriet or
Rewa, Satng and Raipur by National
Institute of Nutrition, Hyderabad in
December 1979 and December 1980.
The study indicated that the last major
outhreak in the Rewa district wag in
1962, Th, duration of neurological
diseases in most areas encountered
wag around 15-25 wyears while in a
few caseg the duration wag about 4-5
vears. Only two cases of paralysis
were detected.

(b)Y Under Rules 44-A of Preven-
tion of Food Adulteration Rules, 1955
it has been provided that no person
in any state shall sell or offer, or ex-
pose for sale under any description or
for use zg gn ingredient in the pre-
paration or any article of food intend-
ed for sale ‘Kesari Dal' and its pro-
duets in gny form. wNotification giving
effect to the aforesaid prohibition are
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required to pe issued by the State
Governments. All the States except
Madhya Pradesh, Bihar and West Ben-
gal have prohibited the use of Kesari
Dal for human consumption,

Number of persons disabled due to
Railway accidents during 1981 and
1982

10232. SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS be

pleased to state :

(a) how many of the Railway ac-
cidents victims were permanently dis-
abled or partially disabled in 1981 and
1982 year-wise details thereof; and

(b) details of the provisions made
for their maintenance by the Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL--
LIKARJUN)Y: (a) and (b), Statisfles of
persons getting permanently disabled
or partially disabled due to train ac-
cidents are not being majntained by
the railways. However, the number of
casualtiegs reported during 1981 gand
uplo February 1932 jg gs ynder :

Year Killed Grievous-  Simple
ly injured injuries
1981 539 365 77%
“1982 {1'pto Fely "8z} 8 29 54

—— —_—
—— _— —_—

The railways pay compensation to
the victims of frain accidents ynder
provisions of Indian Railways Act,
1890 and the Railway Accidents (Com-
pensation) Rules, 19530 as amended
Ifrom time to time. The maximum
amount of compensation payable I%
Rs. 50.000/- and for injurieg the amo-
unt rangeg from Rs. 10,000/- to Rs.
45,000/ depending upon the nature of
injury gsustained.
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